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Electric Manufacturing Co., Dum DUIn 

( Shri Indrajit Gupta: 
1610. ~ Shri Mohammad Elias: 

l Shrimati Renu Chakravartty: 

Will the Minister of Svpply be 
pleased to state: 

(a) whether the Elec tric Manufac-
turing Co., DUm Dum, had been 
engaged on Defence orders prior to 
stoppage of production there a~ from 
the 10th June, 1963; 

(b) whether it is a ract that tlie 
Workers' Union of this concern made 
several constructive suggestions to 
Government for getting product ion 
of Defence materials 1 csumed ~nd 
expanded; and 

(c) the step3, Jf an". Government 
proposes to take to see ,.hat the dead-
lock is speedily resol""ci and pro-
duction resumed? 

The Minister of Supply (Shri 
Batbi): (a) Messrs. Electric Mar.u-
facturing Co., Dum Dum, have ;;0 far 
been producing mainlY ACSR p.nd 
all Aluminium Conductors. Betw"",n 
December, 1962 and March, 1963 they 
booked orders frOm tlw DGOF fOI 

supplying three Defence items. Prior 
to stoppage of production in .reme, 
1963, they have nearly completed 
supplies again.t orders for only or.c 
of these items. 

(b) The representation received 
from the Mazrloor Uniol' of this unit 
suggested the Government's taking 
over its management. 

(c) Ministry of Labour "re making 
efforts through the Government of 
West Bengal to amicably settle the 
dispute between the workers ard the 
management. 

RE: RESIGNATION OF MEMBER 

Mr. Speaker: Calling attentiotl 
notice. Shri Buta Sillgh. 

Shri S. M. Banerjee (Kanpur): On 
a point of order. Yesterciay a ques-
tion was asked by Shri Yadav about 
Shri Jaipal Singh, as to whether !le 
can be a Minister in a State and at 
the same time continue to sit here. 
I want your ruling On the point. 

Mr. Speaker: Just as he entered. 
that struck me as wei!, whether he 
can be a Minister in a State and the:l 
be a Member here also. 

An Hon. Member: And sit in the 
Opposition. 

Mr. Speaker: I am not concerned 
with that. The seating arrangements 
are their own. 

He can be a Minister without his 
being a Member of Ille legislature 
there. For SOir..C" timp, he can 
continue. He cannot continue after 
six months unless he is plected as a 
regular Member. 

Sbtj S. M. Banerjee: He car,not 
take part in our deliberations. 

Mr. Speaker: Now that he has 
been sworn in as a M:nister there, 
~o far as the constitutional provisionS' 
are concerned. I cannot immf'('"'i')tely 
gee how we can debar him, though 
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it would be more desirable that he 
should not participate in delibera-
tions here. 

Shri Radhelal Vyas (Ujjain): He 
is holding an office of profit. Will 
that not disqualify him a~ Member 
here? 

Mr. Speakei': Then he will suffer 
the penalties, if there are any. 

Shri Thirumala Rao (Kakinada) : 
Will you kiindlY examine the ques-
tion from the point of view of pro-
priety and convention, as to whether 
once a Member here becomes a mem-
ber of a State Government, he can 
occupy a place here? 

Mr. Speaker: Certainly I will. It 
struck me also. 

Shri D. C. Sharma (Gurdaspur): 
Why has he arrived here when he 
is needed there? 

Shl'i Sinhasan Singh (Gorakhpur): 
After he has been swllrn in < a 
Minister there. he is entitled to pay 
and allowances there. As Member 
here, he is entitled to his pay and 
allowances here. Now he has arrived 
from Patna to Delhi. Will he draw 
his pay 8Jnd allowance from he>-e? 

Mr. Speaker: I will examine that. 
Time might be given to me. I will 
have jt examined. 

12.02 hrs. 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

I~RTANCE 

JUDICIAL PRONOUNCEMENT ON THE WRrI 
PETITION OF DR. PRATAP SINGH 

Mr. Speaker: Shri Buta Singh. 

Shri Iqbal Singh (Ferozepur): On 
a point of order. 

Shri Buta Singh (Moga): am 
hold.ng the floor. 

Shri Iqbal Singh: Yesterday you 
were kind enough to say thaf a 
Supreme Court !:Jdmnp nl cannot be 
discussed in this House. 

Some Hon. Members: No, no. 

Mr. Speaker: Hon. Members should 
have patience. 

Shl'i Iqbal Singh: So far it has 
been a convention in this House that 
a person who is not a Member of 
this House is not to be commented 
upon. Secondly. this judgment which 
is the subject matter of the call 
attention notice is in a clispute bet-
ween a State Govel"nment and an 
individual; it is a question between 
the State Government and an 
emploYee of that Government. The 
question is whether the conduct of 
the State authorities can be commen-
ted upon in a dispute between the 
State Government and its employee. 
Thirdly, it can be stretched that utis 
is emergency and in an emergency 
all powers are vested in the Central 
Government. But with d'ue respect, 
I submit that there is st.ill a legisla-
ture functioning in the Punjab. there 
is the Executive there, there is the 
Governor there, and all the functions 
are discharged by them. That being 
so. I submit that this call attention 
motion relating to a person who is 
not here to defend himself should 
not be a-llowM. 

Shrimati Savitri Nigam (Banda): 
No statement should then be allowed. 

Mr. Speaker: I did not say yester-
day that no judgment cf 'he Supreme 
Court would ever be a' subject of any 
call attention notice or adiournment 
motion. Rather, I said that every 
judgment of the Supreme Court can-
not ·be a subject Of a cail attention 
notice, and ordinarily we cannot dis-
cuss it. But there may be circum~ 
stances where there may be certain 
observations which might just re-
quire a call attention notice. I had 
considered all these points. The 
question 'n the call attention notice 
is .... the steps propased to be taken 
by the Central Government in the' 
"';atter'. We are not l'.iSCUSSlr.g here 
the conduct of a person who is not· 
present, and we will .avoid that as 
much as it is pos3ible. But the 
observations that havE' been made by 
thE' hi'ghest court and tbe strps that 


